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tiona Ylat 31st March, 1982. they ar·e pend .. 
inl over 3 years. 
(:oIB1IIiUee for Illodi version of CoDl\tltution 

~17. SaRI ANQOPCHAND ,saAH : 
wili Jhe Minist~r of HOMB AFFAIkS be 
~ie~.ed to Ita te : 
,\ (a) whether the flindl ver.sion of Con-

'tlt\lliQQ hal been ,iven for finaJiaa lion to 
an, Committee or sub-CommiU~ ; 

(b) . if.o, the name or the cbairman of 
.,ach·Committee :. 

. ,J~) if, not· whether Government pro-
~IC to set ~p auch a commit~ee ; and 

(d) if 10 •. details thereof? 

THE MINISTER OF HUMAN 
IlESOURCES DE?VELOPMENT AND THE 
~i:NiS.TBR OF HOME AFFAIRS, (SHRI 
P.V. NARASIMHA RAO)< (a) to (d) The. 
i.~tie relating to the preparation of the· 
authoritative text of the Constitu lion in 
Hindi has been referred to a sub-Com-
mittee of the Cabinet. 

Stepping up of Computer Production 

3418. SHRI MANVENDRA SINGH : 
Will the PRIME MINISTER be pleased to 
state : 

(.a) whether Government have fixed any 
indicative targets to set .up Computer 
Systems Production for Seve'nth Five Year 
Plan period ; and 

(b) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTR.y OF SCIENCE AND TECH· 
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
eNERGY, ELECfRONICS AND SPACE 
(SHal SHIVRAJ V PATIL): (a) Yes, Sir. 

(b) The 'Government has fixed produc-
tkn\ tarlet or Rs. 2440 crores for the 
Seventh Plan period for computers and 
dftlce equbnent ,(Personal/Home oomputer, 
Wordprocessor etc.) and to acheive produc .. 
dOll turnover of about Rs. 870 crDres by 
"tho tormioal year 19~9-90. 

[TrQ~,~!alionl 
t\tproval for construction ~lr Motor ,Road in 

, AJmora District of V.P. 

3419. SHill HAItlSH itA W AT : Win 
tho P.RIME MINISTER Ibe pleased to ... 
.tatt : 

(a) whether Union Government ba"e 
rece ived any prcposa 1 from Uttar Prade'h 
Government (or geH}ng necessary approval 
under the Forest Act for {Cathpudiacbhina· 

, Seragbat motor'road under 1.:.,'constrl1ction in 
A1mora district; 

(b) if so, when ,this proposal was 
received 6rst artd the reasons'for not ~. 
ording necessary lpproval to that pi Q. 
posal ; 

(c) wbe,ther Uttar Pradesh Government 
have apin sent revised propo.sals' and ',if 
so, when; 

(d) whether a part of this m')tor road 
has already been cons tructed ; and 

(e) if so, the time by which approvit 
for construction of the remaining part of' 
the road is likely to be given ? 

, THE MINISTER OF STATE IN THS 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI)': '(8) 
Yes, Sir. 

.(b) The proposal was received in 
February, 1982. The work on the project 
was started in Janual Y. 1982 without obtai-
ning rdor approval of the Central Govern-
ment as required under the Forest (Conser-
vation) Act. 1980 and thus violating the 
provisions of the slid Act. The Act doe.s 
not provide for grant of ex-post-facto app-
roval and therefore no approval was 
accorded. 

,(c) No. Sir. 

(.d) Yes, Sir. 

(e) Question does not arise. 

[English] 

COmmercial utilisation of Technology 
Developed by CSIR 

,3420. SHRI YESHWANTltAO 
GADAKH PATIL: 

SARI K.. RAMAMURTHY : 

Will the PRIME MINISTER be pleased 
to state: " 

(a) whether it is a fact that th~ utilisa .. tion of research and development work .. "" 
by labOtatories of th~ Council of ScieotllC 

. and .Industrial Researoh continues to' 'be 
unsatisfactory ; 




